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| TEM No. 53 Court No. 10 SECTI ON XVI |
AN MATTER
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (G vil) No.25317/2004

(From the judgenent and order dated 16/11/2004 in RP 2292/ 04

of The NATI ONAL CONSUMERS DI SPUTES REDDRESSAL COWM SSI QN, NEW DELHI )

RAYTHARA SAHAKARI BANK LTD. Petitioner (s)
VERSUS

CHANDRAKALA R. DAS Respondent (s)

(Wth prayer for interimrelief)

Date : 28/03/2005 This Petition was called on for hearing today.
CORAM :
HON BLE MR JUSTI CE ARI JI T PASAYAT
HON BLE MR JUSTI CE S. H. KAPADI A
For Petitioner (s)M. V.N Raghupathy, Adv.
M. Ranji Thonas, Adv.
Ms. K V. Bharati Upadhyay, Adv.
For Respondent (s)M. B.K Choudhary, Adv.

M. K. Lingaraja, Adv.
M. E. C. Vidya Sagar, Adv.

UPON hearing counsel the Court nade the foll ow ng
ORDER
Learned counsel for the respondent is granted three
weeks’ time for filing counter affidavit, as prayed for.
Three weeks’, thereafter, for rejoinder, if any. Call the
matter after seven weeks.

(Neena Ver na) (Vijay Aggarwal)
Court Master Court Master



